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To 7 7 DEC 202

The Hon’ble National Green Tribunal
Principal Bench
New Delhi

Sub:- Submission of action taken and recommendation regarding incident occurred in “‘Stone
Quarry collapse in Mizoram” in O.A No. 846/2022 in the NGT, Principal Bench, New Delhi
order dated 28/11/2022.

The inspection of the subject incident site was conducted by an officer of this office on
25/12/2022. In pursuance of order dated 28/11/2022 issued by the Hon’ble National Green
Tribunal, Principal Bench, New Delhi, the action taken report and recommendations of
Petroleum and Explosives Safety Organization (PESO) are as follows.

Action taken report :-

The mining/excavation from the stone quarry does not come under the purview of the Petroleum
and Explosives Safety Organization (PESO). As such no action is warranted from PESO side.

However. the following recommendations to prevent such disaster in future may be
considered. :-

Mining /excavation shall be strictly as per the extant provisions under Mines Act 1952.

2. Mining activities shall be conducted strictly as per approval of DGMS or State Mining
Department. Approved mining plan shall be strictly followed.

3. All operations in quarry/mines shall be strictly under the direct supervision of competent
supervisor/mining engineer.

4. Use of high explosives in quarry shall be decided by DGMS or geology and mining

department based on study of land strata of the site.
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